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(13) We hope that the imple-

~ mentation of the above policy will
not only help the orderly revival of
-, the sick units both in the large and
_smal] scale sector but also protect
employment and the investment of
public resources in these undertak-
ings. The success of the policy will
naturally depend on the co-operation
that we get from the State Govern-
ment, the labour, the financial insti-
tutions and others. It is also our
hope that with their help the inci-
dence of sicknesg in industry can be
reduced and dishonest management
suitably dealt with under this policy.

(14) I seek the support of all
sections of this House for this poli-
cy. R .

SHRI INDRADEEP S'NHA (Bihar):
Mr, Vice-Chairman, Sir, may I seek
one clarification? Now, one of the
possibilities suggested by the hon.
Industry Minister is that a sick unit
may be merged with a viable unit in
the private sector. Now it is through
such mergers that monopolies have
developed in most of the capitalist
countries, which the Industry Minis-
ter knows. Now, will he clarify
whether before giving permission for
a sick unit to be merged with another
viable unit in the private sector, Go-
vernment would see to it that it does
not lead to growth or strengthening
of monopoly 1n that field?

SHRI GEORGE FERNANDES:

Most certainly, Sir.

oY FeqATg UT (ST 539 : IggATEe
wdew, 73 agd & wgaqw qifaEt wde-
Az d Y s et gT A E, § 7@ A,
FgE A A FW@E |

o qTF AR ; o AT g3T T &Y,
gadae
AN HON MEMBER: It is for the
Chair to decide.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA):. He says
that he is prepared for the discussion.
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oY S S ; IF W g37 99 FX 2N
A% fau q971¢ § |

THE DEPOSIT INSURANCE COR-

PORATION (AMENDMENT AND
MISCELLANEOUS  PROVISIONS)
BILL, 1978—

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): We go
over to the Deposit Insurance Corpora-

tion (Amendment) Bill. Shri Shiva
Chandra Jha,

A T sz ar (fagy) : Srawerm
WE‘T'S' 7, fedifsre FediRud nagas frdas st
ZHIX AIG € T8 97 qIgew fagasw g wad
fedifve daiar #wrdiema o %EEE T
TN S § A A faer faw ot &
I & e W qR 9T gxw § | feieie
T T F Feadw a1 geafer sara
& A A%z M FRIRAT & 79§ Tafan
I & Ag w1 gife A & fag g fasias
& 1 W AT fael 3 A1 g fqar oran
a1 AT g1 orar g fedifae gt Hfee med
AT 1 77 e qTarw fagas &1 gad
ST Mg 5T 99 8, 39 fmg § 7aq 8¢
e &1 % g1 @t & 5 gar guda &2 0
WA 7€ F Tl frdy $ 7 @ A agd
AT #7 AfKT g7 IR 1 AT ITHY AgAd
FETE, T ATAT 9% qudN v w3
#fF 78 MW@ & quifeF & | 79 dag q
A @ a1 I AR § | FfE ag A
1 a1z & A feiife gaio %7 a1 s €

A A AT g G A A foreft qwg Aarg ey
& TTE a1 &Y ;A ST wawT € O faeAr
& | Zafe & srA wRar g B fedifae
SWIRT T AT F0A A7 @ & AA F1 fASQU-
F IUD A0 I1 3AL Afed & (F M4 )
FEA & AT AT HE GG WAE QAT F 7
a:nq-r‘rj‘@r BT fF Fo frg a@ § IW@R
T § | g9 v 98 Wid & 5 O Wk g9
§ w9 {69 qig aeE= gy § 1 afg ey Ay
q@ TG § @ S fagit # Wi’ 39 W F
qQrs %1 992 7 | ITqeq AGI2T fagri &
fad @msT Agadr @R e omfs OF
fae & | w8 9T A5 AT gae 7 oA g
@A 2| gEfd GF adRe  fAaE ud
fagm o At afs wvEgE g
43T AT qT T g @A § Iawy fady
Tga @UT A El &1 9T A% T F
ar A7 sgaoar A Y Fifgr wife ww oW
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waq AEE A gA§ § I &, faafa
F fadi § gwr A% & G 9 FMUR 69
& wf@ agrqunatwara’fmﬁa‘ra
SiE T ard Wy & g & g aewi
d Wag a@ = € zafag_ F{awa
§ o aq Hareﬁan ferzeara 7 Eﬁv g
feqs & @ gy & Tg W Eﬁ
wEld W g 1 80 wfowa A g

TEA S § | wEifaw # =ngar g Faﬁ ?rcr
TIE A qiF @ fagas & @@t qAo|
afa zad g Agy §—ar f& T8 g—
§ fagas § y8 g@d aTg W TR
FT HFEAT FT WA | P [9C Hel AQIEH
%r‘ra T FE TEAT FAFR |

gqfr g {wa ok & o=l 98+
& GFAT AGAT gAg & AISEAIAT
SEE-3F  gwen | ’w § feaw W@w
IPR ¢ I8 wed F oed TdEt & | A}
FAT & ey o7 W F JEC § | 2-3
fad et WY qAT F SarE §A A9 HqH
r:g‘mr i waa fam fF 57 e fafea
aw qae ¢ | fafed dfew, A To,
dlo To AT U¥o Qo UF 57 @ Si
gt §, oY fooeed € ) W 57 A@ AW
wegeT § IFC § a1 ghwa | ar AR
SUTAT AFR N | A TEET AR T
et fafag adr &, do § # SAWT
fraly ef avg aw@e gWr ¢ wEfeg §
FZAT AEAT § fF IAF  FIEATHE LI
A orFed g Wfgw 1F ggd T
g gAfag § w& & 79 @ # ILE0
wgﬁ:amtgtm‘rmﬁr&aﬁw
N gfg greemgHs #] aueremrfg‘rw at
fw A smEedT $T | WD AT OF &Y
g‘rsrm“rgua:ra & @g oA § &
w1 o fadgas § segramde WRE #
FE TomEw gnioar g ! afe =@ g
AT zad AR § A K AT
T gEET ATWRIE Fg A A AR
e fhe wg, T g | 'szeﬁ TR #HR
Tertgs &7 o O § dfFT @ I AR
mﬂg‘rmmgzxa‘rm'ﬁq‘r ElL
FTEIE R FAEeaEds fmeg @t aos
Heft WEled & eAA dreer 9gar g F
zx fadus o o9 (ART LA Ty TRl
¥ gy § T fades &1 @ AEEA
FE0OE L

SHRI INDRADEEP SINHA (Bihar):
Mr, Vice-Chairman Sir, apparently,
the Bill is of a technical nature. The
proposal is to merge one body in an-
other body; there can be no objection
to that. But I wish to refer to certain
other aspects and those aspects are
about deposits and advanceg in the
rural, urban and the metropolitan

Bill, 1978

areas and advances to the priority
sectors of the economy. Now, recen-
tly, the Estimates Committee of the
Lok Sabha has submitted its report
on this question. It hag found that
the rural branches of the nationlised
banks have become agencies for mop-
ping up savings of the rural sector
and transferring them to the urban
industrial sector. This, I wsupposed
the Minister of State in the Ministry
of Finance will agree with me, 1s
against the declared policy of his
Government because the declared
policy of hig Government is that more
funds and more resourceg should be
allotted to the rural sector so that the
rural sector, both the rural agricul-
tural sector as well as the rural indus-
trial sector, develops, Now according
to the findings of the Estimates Com-
mittee, the credit deposit ratio at the
end of December, 1976 in respect of
the rural sectors was 57.44 per cent.
But the ratio in case of the urban
sector was 63.96 per cent and in case
of the metropolitan sector, 102.49 per
cent. So, at least in case of the met-
ropolitan sector, they were drawing
from the banks more than they were
depositing in the banks. And even
the urban sector was drawing far

more than the rura] sector. Now, 1
know that the vast bulk of deposiis
are generated in the urban and metro-
politan sectors because they are the
centres of industry, trade as well as
finance. But, the policy should be—
at least the declared policy of  the
Government is—that part of the sav-
ings of these sectorg should be direc-
ted towards the rural sector so that
the rural sector develops rapidly. But
the practice so far has been that the
savings of the rural sector have been
sucked up through the branches of
the banks and directed towards the
urban sector and particularly the
metroplitan sector., So when  the
Bill has come for the merger of the
Deposit Insurance Corporation and
the Credit Guarantee Corporation, I
would like to have an assurance from
the hon, Minister of State for Finance

that this policy will be reversed and
the declared policy of the Government

Lt
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will be implemented.

[The Vice-Chairman (Shri Syed
Nizam-ud-Din) in the Chair.]

Now, the agrarian sector contributes
about 45 per cent of the national in-
come. If we take into account the
small-scale industries, the handicrafts,
which are also located in the rual
area, then approximately 50 per cent
of the national income is derived from
the rural sector. It would be fair that
at least 50 per cent of the bank depo-
sits are loaned out to the rural sector
for development of agriculture and
development of small-scale and cottage
industries. The practice so far has
been very very discouraging. So,
will the hon. Minister be pleased to
give an assurance to the House that
a target of allocating at least 50 per
cent of the bank deposits to the rural
and the cottage sectors will be fixed
by the Government and they will try
progressively to achieve this target at
least during the next four years?

Secondly, Sir, I come to advances
that are made to big industry, to
agriculture and to small-scale indus-
try. Here also after the nationalisa-
tion of the 14 commercial banks,
some improvement has taken place.
Advances to agriculture as well as
small-scale industry have increased.
But according to the figures given by
the Government in this House in ans-
wer to Starred Question No. 152 on
the 2nd May, 1978, the advances 1o
large and medium industry were Rs.
5.880 crores up to the end of February,
1978, to small-scale industry, Rs. 1,642
crores and to agriculture, Rs. 1,561
crores. That is, roughly two-thirds
of the advances are still going to large
and medium industry. Now, large
and medium industries have their own
resources. They can mobilise more
resources. Why should the nation-
alised banks give the bulk of their
advances to this sector? Rather, the
Bbulk of their advances should go to
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agriculture and small-scale industry. '
The picture should be just the reverse.
Two-thirds of the advances of these
nationalised banks should go to small-
scale industry and to agriculture and
only one third should go to big and
medium industry. I would also like
a clarification of policy on this ques-
tion from the honourable Minister.

In the Estimates Committee Report
itself it has been pointed out,

“However, it was noticed that in
agriculture major share of amount
of loans were availed of by com-
paratively bigger farmers and the
small farmers and agricultural lab-
ourers could mnot utilise the loan
facilities from these banks to the
desired extent.”

So, whatever is given to the rural
sector, the bulk of it is cornered by
the landlords and the rich peasants
in the rural areas, and the persons
whom this Government says it desires
to help, they do not get that
benefit or they get a very small
portion of it. Therefore, I would also
like a policy statement by the hon-
ourable Minister of State that in fu-
ture at least the bulk of the advances
that are allocated to the rural sector
will go to the small and medium pea-
sants and the agricultural labourers,
and not to the rich peasants and
landlords. I would rather suggest
one-third, not more than one- third,
should be given to the rich peasants
and landlords even though they own
about two-thirds of the land, and two-
thirds of the rural credit should bhe
earmarked for the middle peasant, the
small peasant and the agricultural
labourer. If this change 1is brought
about, then alone can be achieved the
objective of raising the standard of
living of the poorer sections in the
villages, and the alone can be taken
the step towards realisation of the
Government’s declared objective that
they want to remove poverty and un-
employment during the next ten
years.

Then, I am surprised that this Bill
proposes that the total capital of the
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new body or the merged corporation
should be raised from Rs. 5 croreg to
Rs, 15 cores. But will that be
enough?  What would be the scale
© of its operation?  According to the
Reserve Bank’s estimate, the rural
sector owes a debt of nearly Rs. 4000
crores. The annual credif requirements
of the rural sector alone have been
assessed at about Rs. 3800 crores and
will go up to Rs. 4500 crores by
1985 according to the projections made
by the National Commission on Agri-
culture. Now, all this credit will
have to be guaranteed Credit to the
small industry sector will also have to
be guaranteed. When a corporation is
set up or when two corporations are
merged with the objective of guaran-
teeing thig credit, then, will a capital
of Rs. 15 crores be encugh? T would
rather suggest that the total capital
of this mergeq corporation should be
at least Rs. 100 crores and it should
have the objective of guaranteeing
credit which should be extended on
a vastly increased scale to the rural
sector snd in the rural sector to the
small peasant the agricultural Iabourer,
the small ortican, the handicrafts-
man rnd the tiny industries. I have
not given any amendment, but T would
request tho Government to consider
thig suggestion or to explain how they
propose to cope with the tagk with
the small capital base of only Rs. 15
erores.

Finally, I was rather surprised to
find that the speech which the hon-
ourable Minister of State read out
here wag word to word the same
speech that he had read out before
the Lok Sabha...

SHRI SATISH AGARWAL:... be-
cause the Bill is the same.

SHRI INDRADEEP SINHA: ... be-
cause the writer 1is the same. The
officer writes and the Minister
reads . . . o

SHRT SATISH AGARWAL: A horse
is a horse everywhere,

Bill, 1978

SHRI INDRADEEP SINHA: That
is not a good practice for the honour-
able Minister, that he reads out what
hiz oflicial writes,. We do not want
our Ministers to recd out speeches
prepared by officials, We want them
to speak here. The Minister should
speak here if he knows the sub-
ject. Word for word it ig the
same. The same thing was read
out in the Lok Sabha. It was
read out here also. Neither the
Minister nor the Minister of State has
written this. Any way in that speech
there is a reference 1o the credit
guarantee scheme run separately by
the Reserve Bank of India, The Esti-
mates Committee have gone into this
question and they have made a recom-
mendation that that scheme should be
nierged in this Credit and Deposit
Insurance Corporation. I would like
to know what is the justification or
the Government to persist in continu-
ing that credit guarantee scheme
separately and not accepting the re-
commendation of the Estimate Com-
nmittce.  Thank you,

SHRI SURENDRA MOHANTY
(Qrissa): Mr. Vice-Chairman, I rise to
support this Bill which is non-contro-
versial in nature. But I would crave
the indulgence of the House ag also
of the Hon. Minister for drawing
their attention to certain very disturb-
ing tendencies and trends which have
come to my notice regarding the cre-
dit policy of some of the nationalised
banks. It seems this Bill relates to the
credit policy and credit guarantee. I
am sure the House will be inferested
t¢ see that the nationalised banks do
not function as leverage for the multi-
nationals in this country, not only to
mop up larger profits, but to throttle
the small-scale operators, This is a
very, very serious matter and I hope
the hon. Minister of Finance will pay
some attention to it.

We know that M/s. Greaves Cotton
is a multi-national company of which
the Greaves International ig a subsi-
diary. This Greayes International is



113 Deposit Insurance Cor-
poration (Amdt.

engaged in fishing of prawns on the
Orissa coast. I am surprised how mul-
tinationa] like  Greaves  Colton,
Britania Biscuits and Glaxo and such
other companies operate in the field
of fishing and manufacturing biscuits
and cther consumer goods, Be that
as it may, the Calcutta Branch of the
Bank of India has advanced Rs. 50
lakhs to thig Greaves International
and its benami unit M/s. Puri Marine
Products for processing ang exporting
prawn without insisting on the margin
money. I hope the hon. Minister will
make a note of this. It means the
Bank of India, which ig a nationalised
bank, hag advanced Rs. 15 lakhs as
term loan and Rs. 40 lakhg as export
finance to Greaves Cotton and Greaves
International which is a multi-national
company, without any margin deposit.
I ask the Janata Government tg tell
us how many small operators have
been given this kind of facility py our
nationalised banks of which we are
proud.

a1 FwFAT A (fgz) ARIRIAR

P B 5
ot gt wgeft : Fn g, 9 fri oY
ATTIE AT F3B0 TAT & 49 av. . ...

Sir, Just now 1 was mentioning that
thig a very serious matter.

Now, Sir, many honourbale speakers
have referred to the fact that our
rural sector is languishing for want of
bank of credit. The small operators
are not getting the credit and when-
ever they go to the bank for credit
facilities, they are asked to deposit 15
per cent as the margin money. Now.
this ig really a thing which baffles my
imagination. How can g nationalised
bank advance money to these multi-
national companies for operations like
prawn-catching? And, Sir, the multi-
nationals, with the credit that jg given
to them by the nationalised banks, are
throttling the small operators as a
result of which the small prawn ope-
rators in Orissa in the coastal areas,
who have been engaged in the pro-
cessing of prawn and exporting them,
are now starving and those small
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units are closed down. Therefore,

while this Bill is being brought for-
ward to sireamline the credit policy of
the nationalised banks, I venture to
suggest to the honourable Minister
that the honourable Minister should
pay some attention to it and there
must be a specific ihquiry into the
granting of advances 1o such multina-
tionalg particularly the grant of an ad-
vance of fifty lakhs of rupees to M/s.
Greaves International without any
margin money, without any margin
deposit. And, Sir, the honcurable Mi-
nister should also let us know when
this credit was sanctioned and when
this margin money was deposited.
These two datezs are very vital because.
to my knowledge—I say this, Sir, with
all seriousness—this margin money till
even today has not been deposited at
all. It has not been deposited at all
till today, if my information is correct.
Therefore, these two dateg are very
vital. These matters should be hand-
ed over to the CBI or to the Vigilance
Department, because here is a serious
matter. But I would like to write
to the honourable Minister because I
do not want to go into this matter in
all details because certain individuals
and personalities are involved in this
matter whom I do not want to mention
here or whom I do not want to drag
into this since they are not here to de-
fend themselves, But I would like to
write to the honourable Minister and
if the honourable Minister, Sir, means
business if he means that the nationa-
lised banks are really operating for
furthering the socialist objectives of
the Janata Government, if the Minis-
ter is serious about seeing that the
name of the Janata Government does
not roll in the dust, then he must
order an inquiry into the affairs of the
Calcutta Branch of this particular na-
tionalised bank and he must tell the
House as to how this heavy amount
came to be advanced to a multinational
company without the margin deposit.

Sir, while welcoming this Bill, if I
have brought this fact to the notice of
the Government, it is merely because
of the fact that most of the time the
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Government!, the Minister or the
Officers are not in the know of things
and are not properly informed and
these people take advantage of this.
This is taken advantage of by the
nationalised banks for doing this kind
of sordid things. With these words,
Sir, I support the Bill,

st @Etw WU STRWRETS AT, "9
qg§ # #% NF AWEAE AT A OHTR
fraw ad fe#g | AR oAFTEE 39 AR
FIET AT g & | WY aEET & g9Y A
£ HEEEAT @ L |

qrapAd  wEeT s e WREED St
a A T} T TR WH wEd F
qeger § W A9 Y@l E, 9% wEE R
q #1% Wit g & A1 wAew
L i G C i 1 7 I
qfrorre fraeT 9AE | SR TE RIS |

TETOT @ A W I THE )
qF aF gEv fwa AT T Ad F s
amer fzan &g wn qafe favy & vt
AG AT, 9% FE TEE A T
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g arad # @uA §IT TAL EAT AT FE
2 gmwET ™ AT F g9 FA ATHA
afqq FHwA F AW 9T 9Ed 9 AT
SATET ST EWT | A RMEA ST BN
ared 2 Fg 9gA AifHA @ 1 iw § fedifed
ot dar feafwz ®v7 & I A
st gy & faqg ow  fadifwe ey
FTETAT FACT AT, AL 1961-62 H |
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S wmr qor @ wav A fafdEife @ Ty
srw & gAE fzifwe &% @ A IR
fafirn mvedr Faer o e fad ag fen
a7 & A9ArT H 20 EATT ¥ FT § 1
gefifern Fedifar geTen FVTICAT F1 AR
AT | AR AT L0 qG qWW 1971 % AT
Ffer WS FEERAA  aTAT T #fE
o nEA AR FAA A G K1, IT AT A,
gt &4z W S TR g, T aREA g,
S g AT §, T A LI T E,
mfEsed &, ®iwAq  wEE 2 AE
fo omar T AT Tl UE FEOET
g € IA FWOAT & OWEAW F IT AR
sfez T arod frer WA | @g s g
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& fedfifaew 3odid M1 91 9% U FIE-
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F & ov A9 # A1 vz edy A Ay
%’\ IAFY AFG 9 A F FAT A HEQTHT
T TW-HFT WACTEHAT FAT & | ANTIAT
Taf %4 1 P FRW § | BRE AE
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F T § | omE oE AN WY ATAT
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g 1 gAEET A vz W g1, famaw @
T E 39 AT seiew &7 ae e ow
FFEAT & 1 Afwa f¥man & 4w 9w amr
wer far m g foEmy oEw § gAmeAT
g7 @A 2 zAfm wAnwenvT A A
AT FrAr Tifgn, & sHA qEEA AF E 4
oUT F15 WEHT FA T 3 oo fae
T PANEANTE F T X g9 AT AA I
axdt & 1 AfEAT wATmAE AWl &
TIAIA T AT AW TL AL BT | AF
UF AT A9 B
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At frg wwz @ (fae) SR, 9
adg ¥ I AT AWINATRR & | ux AT
AT R OFT AT FTq #IA g, ATEY
T AR T IEART G2 ) AT AR gage-
T2 & 3% f7 &7 =9 9w A aw oA
§ 1 FAF AL TH TET F AN S OF
ST A " ORETT Ee H ganeaATs
g 1 TR & mEY ¥ &Y WA gAw 4
T Z

ot AT RAYA - TH AT F OAA WY
TN fIM & Wl A9 S arom @
3% HAAT A AZ FEA AR = 5 W
ZF AT FT RTANGH FR T Al {1 WA
AFTT 2R 7 A ArE o Fward o oqrd A
FET [

MY

TR A ZmT A Azer s fawgr
35 B FEW TET & R SA mewTe A
st ogmEl ot feeme #Y F 3wE
TZ TWAGT T KT E F 1 IR @
f& 7w gudr Sfar &1 fFH9Fe | T
faa &AW W &1 SEW >z fr gAmr
: fx Tw FF=v o7 BRAwr @9 fEer ST
Trizn 5 FET 's:'ifffm' q7 fraa g9 fear
Frar wfgr 1 o o9EIT § OIT owE o O3RN
IS Z,  IAT ARY W AVEIT 4 WIiE
o AT PR 2 IF Asg § WY e
§ e B FAT TREA g R oam S
fae sodt fF zwam 3a & e oEI
¥ OFHET T 2 AT FzgwET ogge e
fon 2 & 39 tHFIT ] -

(1) The Reserve Bank of India’s
branch expansion policy for 1978 is
directed towards opecning of more
branches at unbanked rural centres
in underbanked districts/States, so
as to correct the regional jmbalances
in the availability of banking facili-
ties and strengthen institutional
credit infrastrficture in backward
areas. Branch expansion in urban
and metropolitan areas will be very
much restricted. During the year
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1977, commercial banks opened 3348
branches highest number in any
one year so far. Of these, 2261
or 66.3 per cent were at rural cen-
tres. The accent of rural branch
expansion will continue but would
mainly be directed towards under-
banked districts/States.
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(2) Government have decided
that by the end of June 1978, each
unbanked community development
block in the country should have a
bank office. At the end of Decem-
ber 1976, there were over 700 un-
banked blocks. Today the number
has been reduced to 250. Of these,
in respect of over 200, bankg are
already holding licences for branch
opening.

(3) Banks have been advised by
the Reserve Bank of India to deploy
60 per cent of the total deposits
mobilised by them in the rural and
semi-urban areas in those areas.

(4) Government has asked the
public sector banks to ensure that
33-1'3 per cent of their total
advances by the end of March 1979,
should be given to the priority
sectors. including agriculture. At
the end of March, 1977, the propor-
tion was about 27 per cent.

(5) To enlarge flow of bank credit
into rural/semi-urban areas and in
the neglected sectors, lead banks
were asked to formulate district
credit plang for their lead districts
by March 1978. Reports received
show that credit plans have been
prepared for 376 of the 382 districts.

(6) The Scheme of Differential
Rate of Interest, under which loans
are advanced at the rate of 4 per
cent per annum to the weakest
among the weak, having annual
income of not more than Rs, 2,000
in rural areas and Rs. 3.000 in urban
areas, has been extended to cover
the entire country, Banks have been
asked to ensure that at least 2/3rd
of their credit under the scheme
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went through rural ang semi-urban
branches and that at least 1/3rd
of the DRI credit should accrue to
the scheduled castes/tribes. Present
imbalanceg in this regard are to be
corrected by March 1979.

(7) 48 Rgional Rural Banks
have been establisheq in 16 States
covering 87 districts to provide
credit to the weaker sections in the
rural sector. As at the end of Jan-
uary 1978, they had opened 1218
branches, mobilised Rs. 32.9 crores
ag deposits and disbursed Rs. 46.14
crores as credit.

(8) The procedures and application
forms for loans by banks have also
been streamlined to facilitate the
flow of credit particularly to the
rural sector.

(9) In the co-operative sector, he-
sideg streamlining the policies and
procedures, steps are being taken
to reorganise primary Agricultural
Credit Societieg into viable multi-
purpose units with full-time, paid
secretaries.

(10) Farmers’ Service Societies
are also being organised.

(11) Steps have been taken to re-
habilitate weak central co-operative
banks to improve their staffing pat-

tern and professionalise manage-
ment policies.
SHRT U. K. LAKSHMANA

GOWDA (Karnataka): How many
more pages are you going to read?

SHRI SATISH AGARWAL: Only
the last point remains,

(12) To promote tiny industries
in rural/semi-urban -areas. Margin
Money Scheme has been introduced.
It provides for giving 10 per cent
of fixed capital investment as soft
loan to entrepreneurs to set up in-
dustries with investments in plant
and machinery not exceeding Rs. 1
lakh. The margin money assistance
to scheduled castes/tribeg is at
15 per cent.
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There are various other directives
being issued by the Government, We
are taking steps to see that bulk per-
centage of the credit goes to the rural
sector, small scale industries and the
poorer sections of society. We are
looking into it. That ig what we are
looking into. I think that meetg the
points raised by Shri Indradeep
Sinha. I do not think there 1s any-
thing more for me to say. So far
ag the points raised by Shri Surendra
Mohanty with regard to  credit
guarantee and credit policy are con-
cerned, I have already stated them
before the House. So far as the ques-
tion of an advance made by the
Calcutta Branch of the Bank of India
of Rs. 50 lakhg to the Greaves Cotton
is concerned, that would be looked
into and the result would be known
to him. There are several other
minor points that have been raised by
other hon. Members. Without taking
much time of the House, I give an
assurance to this House that thig is
a very welcome measure and it would
reduce the overhead expenditure of
the two Corporations. There need
be no doubt in the minds of the hon.
Members that the amount of Rs. 15
crores would not be adequate. I think
for the time Leing it i3 sufficient.
Moreover, premia will be coming in
and the fund will go on building up.
So, I think the things will be manag-
ed. I assure the House that all the
valuable suggestions that the hon.
Members have made during the debate
on the consideration of this Motion
will be taken note of. With this as-
surance, I request the hon. Members
to go through this Bill,

THE  VICE-CHATRMAN (SHRI
SYED NIZAM-UD-DIN). Now I will
put the motion.

The question is:

“That the Bill to provide for the
acquisition and transfer of the
undertaking of the Credit Guaran-
tee Corporation of India Limited in
order to serve better the need for



121  Deposit Insurance Cor-
poration (Amdt.

providing credit guarantee to com-
mercial banks, and further to amend
the Deposit Insurance Corporation
Act, 1961, and the Reserve Bank of
India Act, 1934, and for matters
connected ilherewith or incidental
thereto, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted,

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): We shall
now take up clause by clause consi-
deration of the Bill,

Clauses 2 to 9 were added to the
Bull.

Clause 1, the Enacting Formula and
the Title were gdded to the Bill.

SHRI SATISH AGARWAL. Sir, 1
move:

“That the Bill be passed.”
The question was proposed.

SHR; U. K. LAKSHMANA
GOWDA: Of course, I agree with the
Minister that it is a very simple Bill.
But I would like to bring to the
notice of the Minister one point. So
far as the insurance cover to the
depositors is concerned, 1t is limited
to Rs. 20,000. If the deposits exceed-
ing Rs. 20,000 are there, the insurance
cover is not available. In the present
day circumstances, when there is
inflation and so many other things and
the value of rupee is so low, provid-
ing an insurance cover only to the
extent of Rs 20,000, according to me,
is very insufficient. I would request
the hon. Minister to consider the
question of increasing this limit sub-
stantially so that the jnswrance cover
is also available to depositors wiih
much larger amounts in deposit.
Thank you.

SHRI LAKSHMANA MAHAPAT-
RO (Orissa): Sir. as far as I am
aware, thig Deposit Insurance Corpo-
ration was formed after the disaster
of the Palai Bank which collapsed
it. It was a bank of repute and had
many branches in the country and
some abroad also. On the Dbasis of
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that reputation, there were many
poor people who had deposited their
small earnings with the Bank. But
when it collapsed and went 1nto
liquidation, there was no guarantee
for those depositors and the result
was they were driven tp stark
pauperism. That was the reason why
such a corporation was formed and
the object wag to see that these
peoples deposits are gsecured. This
1s something good which has been
done, I am not challenging the cor-
rectnesg of such an approach in the
matter. While it is good that small
depositors deposits are secured this
way, we should also examine the
question why the bank went into such
a state of collapse and liquidation.
The reason is, pure and simple, mis-
management. What did the manage-
ment get for that? It was nothing.
Thig Insurance Corporation came in to
secure them. Therefore, you do not
penalise the management for that. It
takes you into difficulty; you do not
penalise it. Therefore, something
should have been done about it.

1978 ]

Secondly, even after you secure the
depositors’ money, you are not giving
them this money easily. As it is, the
policy-holders, whether they have
such, deposits in a bank or it ig with
an insurance company, are to com-
plete so many formalities and rituals,
with the ' result that possibly a
depositor dies before he gets the
money. Therefore, Sir, the very pur-
pose for which we have done 1t, gets
defeated. What are the measures by
which you want to simplify things
and liberalise the rules so that they
get benefit of it?

SHRI SATISH AGARWAL: Sir, Mr.
Mahapatro has pleaded for some easy
method to get the money in case the
Tank goes into liguidation. I wish
that such an occasion does not arise
at all. The House will be interested
to know that in-between 1949 to 1961,
that is, 12 years, before this Deposit
Insurance Corporation and the other
company came into existence, the
total numbker of anks that went into
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voluntary liquidation was 164, while
liquidation by law was 112 and the
total number of banks that went into
liguidation between 1949 and 1961
was 276. But after this Deposit In-
surance Corporation eame into force
in 1961 and the other one in 1971, I
think upto 1961 only 11 bankg were
amalgamated and only one went into
liguidation and there was this scheme
of arrangement with regard to two
banks. So, after 1961, that particular
situation has not arisen. The hon.
Member rightly pointed out with
regard to this scheme emanating only
in the background of Palai Bank. I
wish that hereafter, there will be no
occasion and let ys all wish that no
bank in this country will go into
liquidation. So, that particular oc-
casion will not arise. Even then, if
there be any such complaint that the
hon. Member has made with regard
to any procedura] difficulties, I assure
him that we will look into the same
and there will be no delay in the
disposal of cases.

With these words, Sir, 1 appeal that
the Bill be passed.

SHRI U. K. LAKSHMANA
GOWDA: What gbout the limit?

SHRI SATISH AGARWAL: Twenty
thousand of course is the limit irres-
pective of the total deposits. Thig is
true. But the occasion will not arise:
that is number one. Secondly, it is
only to safeguard the interest of the
small depositors, and a smal] depositor
has not got more than Rs. 20,000 in
one particular bank.

SHRI U. K. LAKSHMANA
GOWDA: But why restrict it to
Rs. 20,0007 Under the Industrial Dis-
putes Act yoy are amending the
definition of the workey by raising his
wage to thousand rupees or thousand
two hundred rupees. Why should you
not increase this limit of Rs, 20,000
to Rs. 50,000?

SHRI SATISH AGARWAL. 1t is
only with regard to one bank. The
deposits may be in other banks also.
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It is the deposit that is insured; it is
not the depositor who is insured., If
one depositor has Rs. 20,000 in one
bank, it does not mean ihat he will
not get for his deposits in five other
banks.

SHRI U. K. LAKSHMANA
GOWDA: Suppose there is a person
who has got a deposit of Rs. 30,000
in a bank and the bank collapses.
Your insurance covers only Rs. 20,000
and the depositor loses his ten thous-
and rupees. My suggestion is, in the
present circumstances, to increase the
limit from what it was in 1961. There
is guch an inflation and there is
chance for increasing that limit from
Rs. 20,000, So, I would like the
Minister to consider it. I am not
saying that he should agree here and
now. But there is a case for con-
sideration.

SHRI SATISH AGARWAL: The
suggestion in his latter part is accept-
able to me.

THE VICE-CHAIBMAN (SHRI
SYED NIZAM-UD-DIN): The ques-
tion is:

“That the Bill pe passed.”
The motion wag adopted.

SHRI U. K. LAKSHMANA
GOWDA: Before you take up the
next Bill, T find that the House is
very thin Also, 1 am told that there
is not much businesg for 17th and 18th.
In the circumstances I would suggest
that we adjourn the House now.

5.00 p.Mm.
THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): The sug-

gestion should come from this side.

SHR® LAKSHMANA MAHAPA-
TRO- Whep the Business Advisory
Committee met and allotted time,
there was this sort of understanding
that two days will be allotted for
passing these Bills and that the dis-
cussion would be spread over on these
two days, not that all the Bills would
be passed in one day.
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THE VICE-CHAIRMAN (SHRI

SYED NIZAM-UD-DIN): Not all the
Bills. We would sit only up to 6 p.m.
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SHRI LAKSHMANA MAHAPA-
TRO: Let us not sit like other days
beyond 5 p.M., as we did when there
wag a regular Session. Since we are
now in extended Session, we should
not sit beyond 5 p.m.

SHRI SATISH AGARWAL: If the
House 30 wishes, I have ng objection.
The Government would always res-
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pond to the wishes of the House.

There is no question. I submit to the

wishegs of the House.

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Then, we
adjourn now till 17th May.

The House then adjourned
at one minute past five of the
clock till eleven of the clock
on Wednesday, the 17th May,
1978.



